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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL EE NCH
?m\ Wb’ *‘2100/20‘00 o B
New Delhi: this the 013~ day of October,zooo*"?

HON'ble MR.S.R.ADIGEVICE CHATIRMAN(A)%.

HON'BLE DR .AZVEDAVALLI,MEMEER (3)

V.S, fyagi@_ -
S/o ‘Shri BsSsTyaoly

Chi ef Phamaci Stgég
Northern Railuay R

R/o 10/127 Railuay Colony WJolde sApplicann gy

(Applicant in person)

Union of india
through -

The General Manager”.
Northern- Raxluayg

Baroda Hoijsepi

New Delhi’s L

2M The Divld Railuay ""anagetj;?3
Northern Railuay,

State Entay Roaﬁ

. New Del hi’

35 orid A “KﬂSanger, o
senior DMOY , o
Delhiy - Divisicmal Hospi tal?

Northern Railuaym“
Sopomgkherjee Margy
Delh

o, .

("lr.%)o ali ta“
Snnior DNOEE? Gup
Delhi’y 0ivild Hospitalfﬂ
Northern Railwayld

S«P JMukherjee Marg,

Deal hj.o ozlieo;‘a“ééBSponden t@

Applicent sesks & direction #3 respondents to
(1) allow hin to cross-examine the PUs and
adduce evidence in_defencefl
(i1) grant-him reasonable time to submit his

 defence’d
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2§ .. _Asper pare 4M8 of the 08, applicant is
being procseded against departmentally and has besn

issued a chargesheet dated 8/18@55%’?

#  _The procedure for conduct of departmental

proceedings_have been laid down in detail in the

ccs(CCA) Rules and instructions issued from time to
time,‘_ 1;haret:mder”é Be,sa.qnﬁ?nt?”‘éqt.'l.dube expected strictly
to abide by the same and no directions of an intericcir=

tory nawre to respondents ars called for at this

@& 1fafter onclusion of the DE eny grievancs

survives it will be open to zpplicant, after exhausting
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the statutory remedies available to him to agitate

his grievance in accordance with law if so adviseds
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5! _The OA is disposed of as above in liminel
No costs_@:
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